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1, Director of Postal Services,
| Hyderabad Region, Hyderabad,

2, Superintendent of Post offices, ,
‘| Sangaredify Division, Medak Dist, ..‘Respondents.

i Counsel for the Applicant ¢ Mr, S, Ramakrishna Rao

| Counsel for the Respondents : Mr N,V ,RaghaveiiReddy,
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BA.351/94
Judgens nt
( As per Hon, Mr, Justice V., Neeladri Rap, Vice Chairman )
+This DA was filsd praying for"éuapgnding the
oparation of the order dated 18-1-1994 of R-2 whareby ths
applicant was gisgissad from ssruice pénding disposal of
; the appeal by 8—1;. | .
‘2. . Th? nrd?r qf dismissal comes into ePfect from the
dats ohwhich it is ssrved. In this case the order datsd
18~1~1994 of R-2 was alraady served upon the applicant as o
-nn that dats the diamissal of the q:plicant'had com3 into ‘

gaffect. Henca. Xhara is no cumtinn mP ananendina it whan -~
it was alraady inbimebady v P lve v LT

3. }ﬂgaapggrl S, Ramakrishna Rqo, laarned counsel for

the applic;ant and Sri N.,V. Raghava Reddy, learned counsel
~for the respondents,

4, Sri Raghava Reddy; learnsd counsel for the raspdndahts
submi ttad that thae order iﬁ tha‘apbaal is going éo be |
passed within a day or huu/and as such thara is no quastion
of giving any'diractian iuiha R-1 to dispbsa ths appsal
expaditiously, |

5.  In the result, the DA is dismissed at the admission
stage iisalf. But thbs order of dismiésal_dnﬂgiﬁdt deprive
iha‘applicant to move this Tribunal under Section 19 of the

Administrative Tribunals Act if hs is going to be aggrisved
oppes

h d i h t
by the order in the &—Nu cos 3‘\
P aimiins]
(R. Rangaﬂajan) (V. Neeladri Rao) - ‘
£ ‘ mambar( dmn) Vice Chairman
-T’i’{ _ . ‘ !
Dated @ &pril 28 L’l
Dictatad in the Eban Court — - !E}S ~
:D?‘ﬂaggW‘Jﬂﬂj%hﬁ
8k

Cm ™ -~ 3]/




Ly

‘o 2SN
2 w

- ‘ p
TYPED 3Y o, . CCOYPAREL BY
[0 W) ]
. %L’//”
CHECKED BY APPROVED 2Y

IN THE CENTRAL ADMINISTRATIVE TRIBUIAL
HYDERABAD BENCH AT HYDERADAD o

TEE HO:d' PLE MR.JUSTICE V.NEELADRI RAO
VICE CHATIRMAN

Al

i
| THE HON'BLE .MR.A.B.GORTHI 3 MEMBER(AD)
ZND

THE HON' BLE MR, TCCHAL DRASEKIAK REDDY
rELLBER(uUDL)

AND
THE HON'DOLE MR.R.RANGARAJAN 3 M(ZDM)
Dateds 22%/-1994

A —r———

_ORDER/JUDGIENT

In
0.A.NO, "2 ]

w.p \J\

. ) | m‘n’gssed.

Dismissed as withdrawn. 2

Dl missed for Defl 19!!." DESF’iﬁTCH
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-Rej cted/Ordered.
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